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REPORT OF THE JOINT COMMITTEE CONSTITUTED BY THE 
HON'BLE NGT, (SZ) CHENNAI IN O.A. No.202 OF 2021 FILED BY SRI 
KUNTLA DHARMARJUN REDDY REGARDING THE DAMAGE CAUSED 
TO KARNALA KUNTA LAKE, SURYAPET DISTRICT. 
 

It is to submit that Sri. Kuntla Dharmarjun Reddy R/o Suryapet 
District filed an application before the Hon'ble National Green Tribunal, 
Southern Zone, Chennai (OA No. 202 of 2021) regarding the damage 
caused to Karnala Kunta Lake, Suryapet District and the main prayer of 
the applicant is as follows: 

 

i. Declare the land development, filling in the Buffer Zone and FTL of 
Karnala Kunta Lake at Kuda Kuda Village of Suryapet District in 
Telangana State by Respondent Nos. 5 & 6 as illegal and against the 
provisions of Environment (Protection) Act, 1986; Water (Prevention 
and Control of Pollution) Act, 1974; EIA Notification, 2006 and The 
Telangana Irrigation Act, 1357 F and restrain the Respondent Nos. 5 & 
6 from take up area development and construction works in the FTL, 
Buffer Zone of Karnala Kunta Lake. 
 

ii. Direct the Respondents 1 to 4 to conduct detailed assessment study 
with the help of CSIR-NEERI on the adverse effects on Karnala Kunta 
Lake at Kuda Kuda Village in Suryapet District due to filling, damage 
caused by the Respondent Nos. 5 & 6 and restore the same to its 
natural state. 

 

iii. Direct the Official Respondents to take appropriate statuary legal 
action against Respondent Nos. 5 & 6 for causing damage to Karnala 
Kunta Lake according to the Section 24 of Water Act and Section 50 of 
the Telangana Irrigation Act, and not to register the plots in the land of 
Karnala Kunta Lake. 

 

 

iv. Pass any other orders as the Hon’ble Tribunal may deem fit and proper 
in facts and circumstances of the case. 

 
Constitution of the Joint Committee:  The Hon'ble NGT, Chennai has 
heard the matter and passed Orders dated 26.10.2021 constituting a Joint 
Committee comprising of: 
 

1) District Collector, Suryapet District, Telangana State. 
2) Senior Officer from Ministry of Environment, Forests and Climate 

Change (MoEF & CC), Integrated Regional office, Hyderabad. 
3) Senior Officer from Telangana State Level Environment Impact 

Assessment Authority (SEIAA) 
4) The Superintending Engineer, Minor Irrigation Department, Telangana 

State. 
5) A Senior Officer from Telangana State Pollution Control Board (TSPCB). 
6) The District Town and Country Planning Officer and Representative of 

Director of Town and Country Planning (DTCP) 
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Members of the Joint Committee: As per the Hon’ble NGT orders dated 
26.10.2021, the committee was constituted with the following officials: 
 

1. District Collector, Suryapet District, Telangana State 
2. Dr. E. Arockia Lenin, Ministry of Environment, Forests and Climate 

Change (MoEF & CC), Integrated Regional office, Hyderabad. 
3. Sri. G. Gangadhar, Secretary, SEAC & Representative of Telangana 

State Level Environment Impact Assessment Authority (SEIAA) 
4. Sri. P.V.S. Nageshwar Rao, Superintending Engineer, Minor Irrigation 

Department, Telangana State. 
5. Sri. G. Hanmanth Reddy, Joint Chief Environmental Engineer & 

Representative of Telangana State Pollution Control Board (TSPCB). 
6. Sri R. Rahul, The District Town and Country Planning Officer and 

Representative of Director of Town and Country Planning  

Site Visit of Joint Committee: As per the Hon’ble NGT directions, the 
Joint committee revisited the Karnala Kunta on 23.11.2021. The 
observations of the Joint Committee are as follows: 

Karnala Kunta is also called as Regula Kunta is a very small tank 
under Panchayatraj Department and having the following Hydraulic 
Particulars:   

 
Full Tank Level +100.00 meters. 
Tank Bund Level +101.50 meters 
Weir Length 14.00 Meters (constructed bye-wash in the low 

pocket on Right flank) 
Tank bed area ( Full 
tank level)  

Ac.08-28 Gts. 
(Ac.07-16 Gts. Government Shikam land, 
 Ac.01-12 Gts. Private Patta land in FTL). 

Buffer Area (9 meters 
from FTL) 

Ac.00-34 Gts. 

Ayacut Ac.14-08 Gts. 
No. of Off Take Sluice 1No. (on left Flank) 

 

As per the Google earth image sources prior to 2016-2017, the status 
of Karnala Kunta water body are dry and poor. The tank was restored 
under Mission Kakatiya Phase-III in the year 2016-17 and the storage 
capacity is improved after desiltation of the tank.  The following works are 
carried out during the execution of the work, 
 

a) Desiltation of the tank bed area 
b) Strengthening of the bund 
c) Restoration of the bye-wash weir, Irrigation channel. 
d) Earth work excavation of the Surplus Course. 
 

The boundaries of the tank are as mentioned below: 
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North Sri Sai Developers, Mandadi Avenues, Kuda Kuda (V), 

Chivemla (M), Suryapet District. 
East Residential Plots of Sri Ghanapuram Raghu 
South Ayacut area 
West 60 feet road to Collectorate, Suryapet. 

 
The total area of FTL and Buffer zone of Karnala Kunta is 09 Acre-22 Gts 
owned by both Government and private owners. An area of 07 Acre-16 
Gts belongs to Government Shikam land bearing Survey. No. 328 and the 
remaining areas fall within FTL and buffer zone belongs to private owners 
having patta land bearing survey Nos. 321, 327 and 329.  
 

The point wise observations of Joint Committee as per NGT 
directions dated: 26.10.2021 (OA No. 202 of 2021) are given below: 
 
3) It is quite unfortunate that the report does not refer to the nature 

of photographs submitted by the applicant along with the 
application showing the nature of alleged encroachment in the 
Full tank level (FTL) area of the concerned lake. As per the 
directions of the Hon’ble Apex Court as well as the Hon’ble 
National Green Tribunal, no construction or development activity 
can be possible either in the Full Tank level (FTL) area or in the 
Buffer zone of the lake or the water bodies. It is not known as to 
how permission has been granted by the authorities for such 
development. 
Observations of Joint Committee: As per the Hon’ble court 

directions the Joint Committee has revisited the tank Karnala Kunta. 
During the revisit Sri K. Dharmarjun Reddy (applicant) and also the 
respondents R5 (Sri Sai Developers Mandadi Avenues) and R6 (Sri 
Ganapuram Raghu) were present. During the inspection the applicant has 
again submitted the photographs and raised the similar points which were 
already mentioned in the petition.  

Some of the photographs submitted by the applicant indicate the 
status of the tank during the heavy flood condition occurred during the 
period i.e. from 01.09.2021 to 09.09.2021 (88.90 mm rainfall).  

The photographs are indicating the tank bed inundation over & above FTL 
level and raised water more than FTL (Full tank level) condition i.e MWL 
(maximum Water Level). It is a usual phenomenon that during the heavy 
flood condition there will be a surplus over the FTL and which will be 
normal and stabilized at FTL immediately after recede of flood, which will 
not affect the source (i.e. tank). Hence the condition is normal.  

Certain photographs are indicating inundation of the fields but the same 
fields are kept ready for transplantation but not submergence during the 
food time. Transplantation is being continued immediately after recede of 
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the flood and no report of crop damage during the said khariff season. 
Therefore, no damage to crop.  

Further with regard to weir/bywash allegation, it is restored to original 
condition and thereby no impact or effect on the source. With regard to 
cutting the bund (case filed), it was also an attempt by individual i.e., R6 
(Sri Ganapuram Raghu) and Shiva, the same was stopped and suspended 
and case was also filed (FIR No.190/2020). Which will have impact to the 
bund with regard to stability. The bund was illegally cut down from its Tank 
bund level(TBL) and being leveled. 

Based on the request of the applicant during team visit and also Hon’ble 
NGT direction, it was directed the concerned officials of Irrigation and 
Revenue to conduct resurvey for demarcating FTL & buffer zone lines to 
assess the actual status. 

Accordingly resurvey was conducted on 24.11.2021 jointly by the 
Irrigation and Revenue department and demarcated the FTL and buffer zone 
lines of tank (Contours) as opined by the Joint Committee during the 
inspection on 23-11-2021. During the resurvey (plan indicating the features) 
it is noticed that the construction of wall in the survey no. 329 belongs to R6 
(Sri. Ganapuram Raghu) is falling under buffer zone. It is a clear indication 
of violation of DTCP norms. Copy of the plan indicating encroachment is 
enclosed for reference. No permission was granted by any Government 
(competent) authority for such construction in the said buffer area 
pertaining to R6 (Sri Ganapuram Raghu) Sy.No.329.  

Therefore, it is decided to issue notices to R6 (Sri Ganapuram Raghu) for 
removal of the construction (encroachment) for keeping the tank bed to the 
Original required status. In this connection notices were also issued on 
30.11.2021 & 06.12.2021 by Irrigation Department under the section 46,47 
and 48 of Irrigation Act 1357F to the party R6 (Sri Ganapuram Raghu) 
directing for the removal/demolition of said construction (encroachment). In 
response to the notices issued, the R6( Sri. Ganapuram Raghu) has not 
responded so far, the same will be pursued for demolition in due course of 
time by following due procedure.  

 

4) So we feel that it is necessary to implead the Directorate of Town 
and Country Planning (DTCP) authority and also the Telangana Lake 
Protection Committee as they are also necessary party to the 
proceedings. The applicant is directed to take steps to implead the 
above authorities before the next hearing date.  

DTCP authorities also attended the Joint inspection and submitted 
the following report stating that said case pertaining to approval of 02 layout 
files adjacent to Karnala Kunta, Kuda Kuda Village, Suryapet as follows:   

1. Regarding R5 (Sri Sai Developers Mandadi Avenues) File No. 
G1/2527/Layout/2019 dt:24.12.2019 in Sy.Nos. 302, 309, 318, 
319, 320, 321, 322, 323, 324, 325 & 327 to an extent of Ac. 30.29 
Gts at Kuda Kuda Village, Suryapet town, applied by M/s Sri. Sai 
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Developers represented by its Managing Partner Sri. Mandadi 
Narender Reddy S/o Vidyasagar Reddy & Sri. B. Avender. 

  

In view of the feasibility report of RDDTP, Hyderabad and NOC 
issued by the Irrigation & Revenue Departments, the DTLP and 
subsequently TLP were approved and forwarded to the Municipal 
Commissioner, Suryapet. The applicant was informed to pay the 
requisite fee, wherein the fee was paid by the applicants.  The file is 
referred to the Engineering wing for report on infrastructural 
developments which is still awaited.  The Municipal Commissioner, 
Suryapet shall take action to place the TLP proposals before District 
Level layout approval Committee for inspection and recommendations 
for releasing of such TLP as per the provisions of 172 (8) of Telangana 
Municipalities Act 2019. 
2. Regarding R6 (Sri Ganapuram Raghu) File 

No.3049/W2/2021/3227 dt:16.05.2021 in Sy.No.329 to an extent 
of Ac. 4.00 Gts situated at Kuda Kuda Village, Suryapet filed by 
Smt. Ganapuram Bhavani W/o Raghu technical approval was 
given by DT&CP based on the filed inspection report of TPO & 
Commissioner, Suryapet Municipality and the technical pre-
scrutiny remarks of TPA and Deputy Director - II.  

 The file was forwarded to the Commissioner, Suryapet 
Municipality wherein, the same was approved and fee intimation 
was generated.  The applicant has not paid the fee.  The file is kept 
on hold in view of the case filed in the Honourable National Green 
Tribunal vide Original Application No. 202 of 2021 filed by Kuntla 
Dharmarjun Reddy. The Municipal Commissioner Suryapet 
Municipality shall cancel the DTLP Proposals to an extent of Ac. 
4.00 Gts in Sy.No. 329 with immediate effect.    

 As per Rule 3 (a) (1) of G.O.Ms.No.168 MA dt:07.04.2012. 

(i) No building / development activity shall be allowed in the bed 
of water bodies like river or nala and in the Full Tank Level 
(FTL) of any lake, pond, cheruvu or kunta / shikam lands. 

      Unless and otherwise stated, the area and the Full Tank Level 
(FTL) of a Lake / Kunta shall be reckoned as measured and as 
certified by the Irrigation Department and Revenue 
Department.  

In view of the above and the NOCs issued by Irrigation & 
Revenue Departments vide EE/IB Divn/SRPT/AE-Tech/NOC/  
/2018-19,dt:29.05.2019 and Lr.No.EE/IB Divn/SRPT/AE-
Tech/NOC/336/2018-19, dt:24.05.2019, this office has accorded 
technical approval and forwarded the files to the Municipal 
Commissioner Suryapet for further action.  
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 On inspection of the site at Karnala Kunta, Kuda Kuda Village, 
Suryapet, it is observed that the weir at Karnala Kunta is damaged 
and height of the weir is reduced.  There is ambiguity in the height of 
the weir which adversely affects the FTL of the lake.   

 

5) Though it was mentioned in the application that destruction of 
the bund of the lake, a criminal case has been registered by the 
police against the developer. But nothing has been mentioned 
regarding the same in the report submitted by the Joint 
committee. 
 

With regard to case filed against the R6 (Sri Ganapuram Raghu) 
it is submitted that vide complaint Dated 21.07.2020 by Irrigation 
Department stating that an attempt was made by R6 (Sri Ganapuram 
Raghu) and others to cut the bund. The bund was illegally cut down 
from its Tank bund level(TBL) and being leveled. Accordingly the FIR 
was also filed by the station house officer Chivemla based on the 
complaint of Irrigation Department vide FIR No. 190/2020 enclosed 
for ready reference against R6(Sri Ganapuram Raghu) and shiva. 
Charge sheet was also filed by the SHO in the court of Additional 
Judicial First class magistrate, Suryapet.   
  

6) The District Collector, Suryapet District being the Chairman of 
the Lake Protection Committee also has not mentioned about any 
of these aspects. Under such circumstances we direct the Joint 
Committee to revisit the issue and to conduct further inspection 
by giving notice to the counsel appearing for the applicant and 
also to the respondents, so that they can be present at the time of 
inspection and point out the things to be noted by the committee 
and that can be considered by the Committee. 
  As per the Hon’ble Court directions the revisit of tank by the 
committee was conducted on 23.11.2021 in the presence of Sri K. 
Dharmarjun Reddy (applicant), the respondents R5 (Sri Sai Developers 
Mandadi Avenues) and R6 (Sri Ganapuram Raghu) under the 
chairmanship of the District Collector, Suryapet 
 

7) The Committee is also directed to survey the area and submit a 
detailed enlarged Survey Plan showing the location of the lake, 
Full Tank Level(FTL) fixed and the Buffer Zone fixed as per the 
notification and also locate the nature of constructions said to 
have been undertaken by the respondents 5 and 6 in their 
property. The committee is also directed to carry out the 
inspection with reference to the photographs filed by the 
applicant, so as to ascertain whether any portion of the 
construction falls within the buffer zone or FTL of the lake. 



 

 

During the resurvey (plan indicating the features) it is noticed 
that the constru
(Sri. Ganapuram Raghu) is falling under buffer zone. It is a clear 
indication of violation of DTCP norms. Copy of the plan indicating 
encroachment is enclosed for reference. No permission was granted by 
any Government (competent) authority for such construction 
said buffer area pertaining to R6 (Sri Ganapuram Raghu) Sy.No.329. 
Therefore, notices were 
Department under the section 46,47 and 48 of Irrigation Act 1357F 
for R6 (Sri Ganapuram Raghu) for removal of the con
(encroachment) for keeping the tank bed to the Original required 
status.  

Now after resurvey on 24.11.
indicating every required
mentioned and enclosed.

 
S.No. Details of Joint Committee Member

1. 
 

Sri T. Vinay Krishna reddy,
District Collector, Suryapet District, 
Telangana State 
 

2. 

Dr. E. Arockia Lenin, Ministry of 
Environment, Forests and Climate 
Change (MoEF & CC), Integrated Regional 
office, Hyderabad
 

3. 

Sri. G. Gangadhar
Representative of Telangana State Level 
Environment Impact Assessment 
Authority (SEIAA)
 

4. 

Sri. P.V.S. Nageshwar Rao, 
Superintending Engineer
Representative of 
Department Telangana State
 

5. 

Sri. G. Hanmanth Reddy, Joint Chief 
Environmental Engineer & Representative 
of Telangana State Pollution Control 
Board (TSPCB). 
 

6. 

Sri R. Rahul, The District Town and 
Country Planning Officer and
Representative of Director of 
Country Planning
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During the resurvey (plan indicating the features) it is noticed 
that the construction of wall in the Sy.No.329 belongs to R6 

Ganapuram Raghu) is falling under buffer zone. It is a clear 
indication of violation of DTCP norms. Copy of the plan indicating 
encroachment is enclosed for reference. No permission was granted by 

overnment (competent) authority for such construction 
said buffer area pertaining to R6 (Sri Ganapuram Raghu) Sy.No.329. 

notices were on 30.11.2021 & 06.12.2021 by Irrigation 
Department under the section 46,47 and 48 of Irrigation Act 1357F 

R6 (Sri Ganapuram Raghu) for removal of the con
(encroachment) for keeping the tank bed to the Original required 

Now after resurvey on 24.11.2021 the map prepared 
required feature (FTL, Buffer Zone, Structures etc

mentioned and enclosed.  

Joint Committee Member Signature 
Sri T. Vinay Krishna reddy, 
District Collector, Suryapet District, 

 

 

Dr. E. Arockia Lenin, Ministry of 
Environment, Forests and Climate 
Change (MoEF & CC), Integrated Regional 
office, Hyderabad 

 
 

Sri. G. Gangadhar- Secretary, SEAC & 
Representative of Telangana State Level 
Environment Impact Assessment 
Authority (SEIAA) 

 

Sri. P.V.S. Nageshwar Rao, 
Superintending Engineer and 
Representative of Minor Irrigation 
Department Telangana State 

 

Sri. G. Hanmanth Reddy, Joint Chief 
Environmental Engineer & Representative 
of Telangana State Pollution Control 

 

 

he District Town and 
Country Planning Officer and 

presentative of Director of Town and 
Planning 

 

 

During the resurvey (plan indicating the features) it is noticed 
329 belongs to R6            

Ganapuram Raghu) is falling under buffer zone. It is a clear 
indication of violation of DTCP norms. Copy of the plan indicating 
encroachment is enclosed for reference. No permission was granted by 

overnment (competent) authority for such construction in the 
said buffer area pertaining to R6 (Sri Ganapuram Raghu) Sy.No.329. 

on 30.11.2021 & 06.12.2021 by Irrigation 
Department under the section 46,47 and 48 of Irrigation Act 1357F 

R6 (Sri Ganapuram Raghu) for removal of the construction 
(encroachment) for keeping the tank bed to the Original required 

prepared clearly 
feature (FTL, Buffer Zone, Structures etc.) 

Signature  

 



 

E N C L O S U R E S  
 

 

1) SURVEY MAP 

2) JOINT COMMITTEE INSPECTION PHOTOS 

3) FIR COPY 

4) COMMUNICATION LETTERS TO APPLICANT & 
RESPONDENTS TO ATTEND THE INSPECTION 

5) NOTICES R6 

6) NOC & DTCP APPROVAL COPY 
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hcrscjone intenrionoily for the purpose of wicJening the rood so os to deverop ihe;loyourts lhereby without the NOC of this Deportment)
As per The Telongqnq lrrigolion ect, ft357 F port Vlll, penollies <rncj

::1.":1,::ls::rio:: 
so (r), sub'secrir:n (r) (o) ono su.t.^ ;;; ;.,"J";

O,".., .r;;;, ;";":,rtllam^1" l.^ --:-.-

,!vv,v,, v, ,rrq: \_urnpelenl OltiCef:_ piefCeS Of "<

crilempts to pierce or cut rhrough, or otherwise to domcrgee or destroy orv\rJlvy (/

,::::::]::'l:. 
iry of ony irrisorion work,,_ is o punishobte offence wirh rine or

ln this regord, r request you to enquire of,.u og.oin personory so os lcr
i.l :'"irv'!v, 

'| '!uv\.,(r)r yuu ro enqurre once og.oin personoilyso os lcr

:..r,:l1r: 
tlr,::""ns responsibre for rhe endonserins ocr rowcrrc,s th<-. ionk) IIIU" ILII'IK

::::i i::,:r,Kqrnoro 
Kuntcr, Kucio Ku<ro (V), chiverru ,vu,iior ,"nriu,,*,rcrbove <rnd to lodge o cose by considering this comprcrint ,; ;;. ,ecessorycrclion so os to sofe guord the precious wotel bodies.

:" :: 
1'0,2 ,', ; ;i, ;:, l: ::il,,;ffi I Ji: il":,,ffiffi] ; il:,:lrrigoii6n oct 1357 ond rook up lhe investig,ofion. 

-'- r ''\'

''t During the course of investigolion the Lw-ol 5xomine<l oncJ

. ,.,:,:l:,'j$'i?jt: 
siotements or LWs-0t & 02 irr porr-il CDs in creroil. Due to tore hours

,, -; ri,glq 
s "*,li;i.: e e d e d ro r ru r I h e r i n v e s I i s cr t i o n .

'7 \ts*'" 
"-'" 

i'
li' -.\ \Lot'fri $S;

. r\ stzflOhd
?l3t' o, 27'07'2020 the occused perdcn Ar hos vorunlorily o,c1

",,.,' I,l.r-.i" 'tp,'rne qccused Ar hos come to porice stotion lhivvemro on" r-',f,t9.6,i$,aeht 10'00 hours lo question them to oscertoin focts ond cirgunnqiorrqes

,r,,i 
,:r-.t*rri rne^1.\ 

J uruerlorn locls 
: ,; ., .,

{i'/,:r'F:e:Nr'\;r\ ! ' l

!' ,i ['i'i , ,,^,, iJ\^,t \lF:'$, oB.2o2o the occusc-d 1:erson A r fr'os surrende/e(r berorn rr.rr.
:,i,i.i.,l:.lTi;i\;,u"^',Q,oB.2o2otheoccusc.d1:erso\;:,,
i i,\$lnaffi.;; ;;;"; o no, ce t,s 4 ; lH;: ffi:;::JJ;;:;l:
i:liiP.?ffi^,k2!-tb.{e'rfre 

Hon'bte JFCM courr or suryoper oler :.,.*:;,i^^>iving " ftic-
.:: *irl {'n dJll.,. ri,"'ov.t il I t\Jl l).(.- ._.,

:'l l. j* - > i'."i"'
Loler, on 20.08.2020 ihe occused person 42 hos voruntorily ord' surrendered before the LW-07 by odmitting their guilt served o nolice uls 4)\t,t,u {A) r cr.Ptyr .,'n.9,lrf&t$r$ffiHfed 42 were come to pdice stotion chivvemto on/ r\ .iatrunfl4ff&Hr

. lrfuirbsry
, r*ffirf/r'

' i :; ,

!i



2g.oB.2O2O of .l0.00 
hours to question thern to oscertoinJocls crnd circurnslclnce:s

form them. 'f't

;

I On 24.08.2020 the occusecl person A1 hos surrerlclerecl bel'ore

lhe LW-07. l-hen the LW-02 served o notice U/s 4l (A) 3 Cr'P'C' Oncl <jireclecl

them to oppeor before ihe Hon'ble JFCM court o1 suryclpet ofter receiving lhe>

summons.

' As per the colleciecj evidence the inve#igotion done so for crncl il
I

is disclos6cj lhol the LW-q.1 is lhe cornploirtqnt , the LWs2 to 04 were lhe witnc"ss'

The comi>lginont hove been visiting to vorious t<lnks in ihe Chivemlo rnclriciol os

o porl of periociic inspections in the ospects of Operotion & Mointenonce orlcl

to check lhe woter percentcrges in the tonks olong with the Work inspector/LW-

02, Chivernlo Mondol. During the visit/inspection of i[e tonks il is noiice>d thcrt

lhe tonk Regulo Kunto (kornolo Kuntcr) bund wos ill<',6olly cul down frorn ils l'BL

(Tcrnk guitO Level) on<1 being leveled. Restorotion of the obove soid tonk Reg;ulcr

Kunto (Kornolo Kuntcr) Kudo Kucjo Villoge, Chivemlcl Mondol wos-sonclione<j'in

Mission Kcrkcrtiycr Phose-lll video G.O. Rt.NO.3l5, Dolecj: 30-03-20.l7 for fis.9.4B

Lckhs which serves on extent of Ac.l 4-0BGls'

- The cornploinont/LW-01 enquireci loccilly obout the person(s)

: -r-..---.---:--- --..-l l^ ,"--- - 
A

rc.sponsipl<; regcrrcJirrg this endorigc'ring7 ot;l to the stobility of the lonk ortci ltclve
I

corne lo the conclusion thqt tShe occused persons Al & A2 were clone:
I

intentionolly for the purpose of widening the rood so os to develop lhe loyouts

lhereby witlroul the NOC of this Deportmenl.

As per The Telongono lrrigoiion Act, .l357 
F Port Vlll, Penolties oncj

P-rocedurc; Seclion: 50 (l), Sub Section (1) (q) onil Seclion (21 "Wl'tosoever
1l

ermission of the Competent officer:- pierces or cuts throug;h, or

rce or cui through, or otherwise to domoge or destroy or

bility of ony irrigotion work"- is o punislroble offence wilh iine or

h moy exlend up lo one yeor. Thus the offence is eslcrblisherj

ed ond the occused A-l & 42 were lioble to be punished U/s

('l fiil of PDPP Act, Sec 5O (l)(o)(2) Telonlono Irrigoiion oci 1357.

it is proyed the Hon'ble court to punisfrffre occusecJ os per low

of notice to conrploinont otlochecl or nol?: No.

flootFsqGtoilrf,Btr""
lwffifiEpls;'
{rrmtur
w#/

ss^ffi,flff| 1^

lertitie'd a ,to be Photo Copy _,--

Superintendent
tt rrd. A<ltll.[)irit.&'$air,ioiis .luttn.

flPtlt'ltrn aAtievri r:ii; i

wilhou{;;ti1,

i
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tlirrrifi Survapci
,,1

,trts.t Sctliorr(,s) :

x) occurrcrrtc rll t)t.l.ruc* ,

I)alr: &'l'inrr'lir
Prior lir

b) Inlbrmation llcceivetl at I).S,: I)alc & .l.irne

c)' Ocne'ral !)iar1, l{cl.crcnccl !.ntr1, n-o 19
l 

"r 
pc ol' I nlornrul.ion:

li;,,;iliiitir*'i,, ;';,l.u-,',r: r-,,.,1,,i.,,,r, r :,:; ;,.::,,,, \,
jrlj::1 :NrjgRo,n,,l,"1 iil$ffin i-',,i' 

1/!/ rrv' I

rrnocr scc(irn ls4 anrl Is7 cr.lr.ci l..li.p.i{. ordors 470,500

;I'.$. Cfrlvc,mlq ytar 2020 F.rIl .\o, lgOl2OZO Dtrtt, 21/0,1,0..1)430 rPC' scc3 (i) (ii) of pDl-rp-Acr & sec 50 (r) (a) (z)of relangana lrrrgation Act-135/llay 
l)ate & .l.irnr 

lrronr

i.x -'ql
,:,4r r' , -.\':1i
rIl:''i-- i;jr'll)
\'.i, r.i/j,''", <'- ,.1-/'.it

4.

5.

Wriltgr.r

'l inl,,' Itcriod

21lO/t2O2O 19:0Q,

Darc.t 'I.iirc 21fi7/2020 19.0a
17

I'la tc rr! O1;q,y11.ci[,(,;

lt) I)istarrrc lrrrl/l)ircction F.ronr p.S.

b) ,\drlresj l,lare

flcgula Kunta gr.f-Kuda Kud-a Lrmits

_ 

(lit)/l)isrri(,r 
Suryapet

c) In rar-e . outsirlc thc limil of.!his polirc Slatioo, thrn

10 Krns,North_Wesl

i\rcllM anda I

Chiwenrla

.Sta tc

llcat No:

S t roct i \..illl I,c

Kuda i(ucia

'Ir:l{rgana

4q)iiirrrr,ol l,.li.
.t

(.rrr;;rltiinant / lnfirrnrant :,l
:r) .\anrr: Dor{aia lJctay Ku,nar.

b) I,ather's,/llusband,.s\amc yallaiah

c) I)ulr/\'car ol.l!irth

I)at( ol lssuc

. Arra/Manrlal

Suryapei

I)is t ric t

Agc 
-

(') (.rslc 
*j

5t,ttc l-el;,rnganir

-(i

t-1 o ["r*to- "-Lt{ 
*-A

rl{,{fF{iftffiffiwffii:.
|'-rrw&4rymm
*xmr&l#
rxr*{fi*L.,.@/
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t
I

f,t .,'
1,_) 1., 

,

+li
f; l:''

li'i/

rucruscd rvitfi litll ;rar.ricrrlarri:
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s

Srrill \o : I

a) \ltrtc: l)iniligalla Slriva l)tasatl

l)) l:rlhcr's /llusband's \arnc :

c) OccuPulitrtl: ce!( !1q111!1- ..--- -.d)

1*

!

Venkalcshwarlu

r Casle : QCl,-r.!

s
. .. c) Ocnder : Mils 

.

l) r\gt : ll
l

g) Address :

NationarlitY:

Ilouse No : $9e!y11411p1.111n1 .C-o-l-o-t1

A rca/I'l and StrrYape:t

StrcctiVillagc

Oity/District :

I)IN :

t'honc(Rcsi) :

s!ryqPgt

0
Stutc :

h) -l'honc(Oll) :

('rll ,r.o:
;l
:i) I,lnrail :

,

c) OccuPatiolt :

fi -,\gc: 0

'l'clangantt 
.

0

0

0-

4

Scrinl No : )-

;t) Nattle : (iitttalLrritrrl l{aghtr

b) l athcr's /llusblntl's \rrllc:

d) Caslc:

N ationrrlitY :

c) (icndcr : Malc

4
pt ,\dtllcss l.

:)

Ilousc Nir : Sttlyapct 
.lbrvn StrcetAy'illage

,\rcn/Mrirrd Sulyapct City/Dislrict : .Sulyapct 
,,.... 

, . 

..

i)- l..rrruil, i,,.

l'lrvsicrrl leaturcs. tlclirrnrifics and othcr dctails ol'thc Sttspcct: 4t l\ i':
r-'.1 '"' ' . i

:

.'l)atc/Ycarol...:,idcrrtiI'icatioIr..
_-*--.s.l**- 

Sct ""';,;;;' "' Iluild llcight (cnrs) Oornplcxiott ' , .,ntr1*r1,1 ,,1 ,, tu1 ";.
.-'1,-. i\:li,l.I\
'i'1 ' -..-'i,f i 'F.l' ,,';_:iiiii;l-;r i.)..,

ll'l)"'"1., l,:l-fa t

14131211'10

flo<rfr}t@lffiitxaftrjr'

4

4 5 6 7'

/ ''
'\, ' l)etbluralitidsl .,.-..- rr..:- u.,^- rr,,r,r,i,r.r n.^.c nnlrirrcr .r. 'l ccrh llair llvcs llatrbit(s) l)rcss llabit(s) l,anguugcs/ l)ialcct

Xfnil*Cugyffi
{rcarttDg
t"Yffi-,sfi/
' ,l

4

a3-

x.t' \
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i-.
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I

'f ccth

I

Ilabbit(s) Dress llabit(s) I anguages/ Dialect

12 4t13 
14

l) c fo r nr alit i cs/

Pcculiarities

B

I lair llyes

10

,l

I

Placc 0f

Mole

17 #

17

Scar

18

l'altoo

19
Burn Mark

15it

'

,J
!

Lcucoderma

lo

o

Iicrsous for delay in reporting b1, the complainrnt / inforrnanr.:

no OetaY

Particulars of plopcrties stolcn/involvcd (Attach soparatc 5hcct' if nctcss"rrY) :

:ri.,fl;*$frh 
t: orr 21 07.2()20 ^r 

rr).()0 lurur.s rrrc ctrrnplairrant,l) t)tluv Ktrr'iur" '\ssrstarrt 
I *1r!!rr(r I

.{iih;-..''',,Nj|,n\'i.,.'..to(]hivvcnrlal,oltccstatlonil|lul\,lltiv...('

,!tj[it,'ir] tl , j,, ,

t. tjrii lt,,f rT!, I, / ; :: r ,,

\.l,iiiiiri*ffili' (* ;:'. .li;,..[iiIi#,' Poricc.

tr
t.- -'

I t). 't'otal valrrc of propcrty stolcn i

inqur:st llePort/ U'D' Casc No'

H;; co m p r ninr / 
:: :,1:::ll 11,i1; ;lT.'il'J il;, #lffi I ;

\ .:: '.-. 'lLq.)tru-rt1)"

\ '*'--- ' ( lrivcr'li Ma-\.- 
- ..--r'irt"i

ttrya{Pqm* ,*t"
N#'af'{ry1ffr ,t

q1p{r*mtf - -/'
t\'fri-##.*q/

&

'-\... iuryrlrcl' l) isirict'

t

l'''ln, 
'ut'ni'r)- 

Minol rn'igation' :"i::l:::llill'" 
stabiritv ot ilrigatrort

*'*- foJln" "ii'ot*"t' 
Kunta/l(arnala Kunta' Kuda Kuda

Villagr:' t'"'tt.nli^ **t.al-Rcqucsl to lodBc a citsc itgaittst thc

Misclcants - l{cB'

*

,{$

i,i

1

r
I

I
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i)

I

I

l::tliled l-ry [jttxrl l)D[: [:diltlr
tJr..ri:yr"ighl ic) lry Foxrl litritware Clntlr;:ny. :)0(l'i ' 2L1i)i

For [:valuatiolr Crrrly.

I havc bccn visitng to various tanks in thc (llrivcmla nrIndal as a part ol'pcIiotlic inspcctiorrs in lhc aspccts

ol.o'cratio, & i\4aintcrra,-ncc and to check tlrc water Jrcl'ccntagc\irr thc tanks along with lhc woll< inspccttrt'

c.-hivcrnla Mantlal. During thc visit/inspection of tlrc tanks it is noriccd thar thc tank l(egula Kunta (karnala Ktlrltrr)

buud was illcgally cur diwn frorn its't'BL (Tank Elund Lcvcl) and$cing lcvclcd. Rcstoration ol'tlrc abovc sattl tirrtk

llcoula Kunta (Karnala Kunta) Kuda I(uda Villagc, chivemla Mandal was sanctit'rrrcd in Mission Kakativa Pltasc ill

,i.[" c.oT n-i.No. lt5. Datccl: ]0-03-2017 for Rs. 9.48 I.akhs which scrvcs an exlcnt ol'Ac.l4-0tt(]ts.
l havc cnquirctl lgcatly abuut thc grcrson(s) rcsponsiblc rcgartling this crrtlangcring act to thc stabilitv ol lhc

runk nn,l 
jt,uu" 

".ri.,.," 
ro rhc c.rrclusion tlral Shiva p'irsad Ili. s,ryapct bcaritrg Mobilc Ntttrthcr 95-l .l l-5lt'l 77 Irrrri

(ilrirnirpu.rarr ILaghu Ii/o Suryapet bearing Mobilc Nunrhcr 94403't4l(r0 has clonc intcntionally l'oI thc ptttptrsc ol'

s,itlcning thc road so as to devclop thc llyouts therebv without thc NOC ol this I)cpartmcnt
As pei -l'he 'l'clangana lriigation Act, ll5? lj I'}art Vtll, Penallies and l'rocedrtrc Section: 50 ( I ). SLrb

Scction ( l) (a) antj Scction (2) ;Wlrosoever without thc pcrrnission of the Conrpctcnt ol'l'iccr:- picrccs ol 0r.rl\

through. or ailctllpts to picrcc or cut through, or'othcrwisc to danlagc or dcslroy or cndatrgct thc stabillty ol ilny

irrigaiion work"- is a punishablc ol'[cncc rvith l'inc or inrprisonmcnt which may cxtcnd tlp 1o onc ycar..

tn ihis regard. I request yoU to crrquiIc orrcc irl,aiu pets0nally so as lo rccotrl'iitn llrc l)cr\ons
r.r:sporrsitrlc f0r tlre endaugcriig act tow;rds thc tank t{cg,ula Kutrta/ Kartritla Ktllltir, Kuda Ktrda (V), Chivcnrla MIrrtt!al

rrcrrtionid abovc and lo loclgc a casc by considcIing this cornplainf to takc ncccssary action so as lo sal'c gttartl tlt,:

prccious. ifu atcr bodics.

I:ncl: lixt4act ol' l'clangana Irrigation Ac 1357F.

Iixt'act ol- C.O.Ms.No.l6tt Datcd: 07.04.2012, MA & LJI) I)cpartnrcnt

S(l/-

L
t ri k'irrg
2.
l'a vo tr r

l)

Yours Ijurtlr lirlly,

D. Uday Kunrar.
Assistanl l:ngincer,

l.ll. Scction ('hivcnrla.

Mobilc No. 70118906t19

l:urllrcr ncccssaly acti0n.
(lopy subnrittcd to l'ahsildhar & ljxccutivc Magistratc Chivemla for

ol inl'olmation antl l'ol taking I'r,rlthcr ltcccssary action.

Ilcccive d <tt ?-l .0'l .2020. at 19.00 hours

Ilasirrg on thc abovc courplaint I SII) rcgrstcrcd a casc irr (lr'.No.190/2020
( l)(a)(2.1 I'clungana lrligittion acl l.]57 q1{ ltpk up lllg. irrvcstig.ltio-

l-t. Action takcn: lt

Sincc't-hi abovr inlorrnalion rcvcals comrnission of offcncc(s) U/s rs rncntionetl at itcrn.No:.2

t.l/s 4.10 lP(i !cc l(i)(ii) ol ['l)l'l) Act. Sce 5{}

; tSSl

oh poinl. ol',jurisdiction.

2l

Itrgistered the case lnd tool< up thc investigalion or

l)ircctcd to tal(c up lhc lnvcsligation or

invcstigation duc to

Namr:of LOKESH P. 
-

llrrnk: Syb_tns_pgqlo1

' | '.t

Nanrc LOKESI-I P' .'' i:. 
- 

..

llunli Sub:lnbPector

21107120?-0 19:00

l) ist ric t \
rtarrt / inlirlruartl, rttlrrritted lo bc c{)rrccllv rccor{crl' .tt

inant /inlbrnrant, frcc ol cost.

of thc
Signaturc ol'

4

rlootF@usrtrcrr"
Xersffi*s f{nh.
f;crErf,tHr )
?\frtffi*-V

41
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ol'dispatch to thc court :
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GOVERNMENT OF
IRRIGATION & CAD

From
Sri. P.V.S. Nrgcshwara Rao B.Tech.,
Supt'rirr tcrtr ling Enginecr,
Irrigat.ir>n C irc [c,
Suryapcl-.
Email: sesrpt. irr(DEmail. com

TELANGANA
DEPARTMENT

lo

Sri Kuntla Dharmarjun
Reddy, R/o H.No.1-6- l4ll 8

15, Vidyanagar, SuryaPet
Town & District.

Sir/Madam,

Sub:- I & CAD department - lrrigation Division No.l,Suryapet NGT -
Minor Irrigation- O.A. No. 202 of 2O2l (SZ) frled by Sri. Kuntla
Dharmarjun Reddy before Hon'ble National Green Tribunal, South
Zone, Chennai - Joint inspection of Karanala kunta by the Joint
Commitiee on 23. 1 l.2O2l as Directed by the Honble NGT - Reg

Ref: - 1 . The Honble National Green Tribunal, South Zone, Chennai
Order, Dt:26- lO-2O21 in O.A. No. 202 of 2O2l (SZ\.

2. Government of Telangana, i & CAD(MI) Dept,
Memo. No. 642 9 I MI / A2 I 2021 -4, Dated: O 1 - 1, I -2O2 l.

It is to bring to your notice *^t- tn" Honble court has opinioned &

directe d to re-conduct the joint committec inspection duly considering the

rcmarks pointed out by the Hon'ble NGT vide reference 1st cited above (oA

No.2O2 I 2O2 is enclosed ior ready reference) .

Accordingly, it is proposed to conduct Joint committee inspection with

all the members including a member from DTCP also as mentioned in the

directions. Hence the date 23. 11 .2021 is proposed for the joint committee

Inspection for submitting the report to the Hon'ble NGT for the case posted on

30.ll.2O2l under the chairmanship of the District collector, Suryapet District.

Therefore, it is to iniorm that you are requested to attend the inspection

proposed on 23.1 l.2O2l by 11:OO AM at suryapet near karnala kunta'

Kudakuda village, Suryapet District.

Encl:- 1. OA No.2O2 I 2O2l
for ready reference.

2.List of Joint Committee members.

-Lck Yours faithfullY,

Superintending Engineer,

Irrigation Circle, SuryaPet.*

r.rN.I:SE/IC/SRPT/DEEI lT:.l2(,2:.-22t ZttF D4te:)2--ll-2o21.
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GOVERNMENT OF
IRRIGATION & CAD

From
Sri. P.V.S. Nageshwara Rao B.Tech.,
Superintending Engineer,
Irrigation Circle,
Suryapet.
Email: sesrpt. irr@gmail. com

TELANGANA
DEPARTMENT

To

Sri Gangapuram Raghu, R/o
1-8-43/A5, Srinivas Colony,
Suryapet.

Yours faithfully,

Superintending Engineer,
Irrigation Circle, Suryapet.

Lr.No:SETIC/SRPf/DEEI/T1l2O21-22l 3llq Date:.!-11-2021.

Sir/Madam,
Sub:- I & CAD department - Irrigation Division No. 1,Suryapet NGT -

Minor lrrigation- O.A. No. 202 of 2021 (SZ) filed by Sri. Kuntla
Dharmarjun Reddy belore Hon'ble National Green Tribunai, South
Zone, Chennai - .Joint inspection of Karana_la kunta by the Joint
Committee on 23.11.202 1 as Directed by the Honble NGT - Reg

Ref: -1. The Hon'ble National Green Tribunal, South Zone, Chennai
Order, Dt:26-10-202L in O.A. No. 2O2 ol 2021 (SZl.

2. Government of Telangana, I & CAD(MI) Dept,
Memo. No.6429 I MI I A2 / 2O2 1 -4, Dated:0 1 - I I -2O2 t.

*****

It is to bring to your notice that the Hon'ble court has opinioned &
directed. to re-conduct the joint committee inspection duly considering the
remarks pointed out by the Hon'ble NGT vide reference 1st cited above (OA
No.2O2l2O2 is enclosed for ready refercnce).

Accordingly, it is proposed to conduct Joint Committee inspection with
all the members including a member from DTCP also as mentioned in the
directions. Hence the date 23. 1 I .2021 is proposed for the joint Committee
Inspection for submitting the report to the Hon'b1e NGT for the case posted on
30.ll.2O2l under the chairmanship of thc District Collector, Suryapet District.
Therefore, it is to inform that you arc requested to attend the inspection
proposed on 23.1 l.2O2l by 1 l:00 AM at suryapet near karnala kunta,

Z $a"t"a, village, Suryapet District.

,$nct,- List of Joint Committee members.



GOVERNMENT OF TELANGANA
IRRIGATION & CAD DEPARTMENT

From
Sri. P.V.S. Nagcshwara Rao B.Tech.,
Supcrintcnding Engineer,
Irrigation Circlc,
Suryapet.
Email:sesrot. irr{2qmail. com

To

Sri Sai Developers, Mandadi
Avenues, Adjacent to New
Collector comPlex, Kuda
kuda village, SuryaPet
District.

Yours faithfullY,

Superintending Engineer,

Irrigation Circle, SuryaPet.

Sir/Madam,
Sub:- I & CAD department - Irrigation Division No' 1,Suryapet NGT -

Minor Irrigation- O.A. No. 202 of 2O2l (SZ) filed by Sri' Kuntla
DharmarjunReddybeforeHon'bleNationalGreenTribunal,Sout}r
Zone, Chennai - Joint inspection of Karanala kunta by the Joint
Committee on 23.1 l.2O2l as Directed by the Hon'ble NGT - Reg

Ref: -1. The Hon'ble National Green Tribunal, South Zone, Chennai
Order, Dt:26- lO-2O21 in O.A. No' 202 of 2O2l lSZl'

2. Government of Telangana, I & CAD(MI) Dept,
Memo. No.642 9 I Ml I A2 I 2021 -4, Dated: 0 1 - | L -2O2 1"

*****

ItistobringtoyournoticethattheHon'blecourthasopinioned&
directed to re-conduct the joint committee inspection duiy considering the

remarks pointed out by the Hon'ble NGT vide reference lst cited above (oA

No.2O2l2O2 is enclosed for ready reference)'

Accordingly,itisproposedtoconduct.JointCommitteeinspectionwith
allthemembersincludingamemberfromDTCPalsoasmentionedinthe
directions. Hence the date 23.1 1.202 1 is proposed for the joint Committee

InspectionforsubmittingthereporttotheHon,bleNGTforthecasepostedon
30.ll.2o2lunderthechairmanshipoftheDistrictCollector,SuryapetDistrict'

are requested to attend the inspection

AM at suryapet near karnala kunta,w ;i:;'"'::: "':';.::,::';T ;1", ffi
/ Kudakuda village, Suryapet District'

Encl:- List of Joint Committee members'

\ /^n
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I
GOVERNMENT OF TELANGANA

IRRIGATION & CAD DEPARTMENT
Oflice of the Executive Engineer'

I.B. Division, Suryapet, Suryapet Dist

Sri.N.Sanjeeva ReddY,
Executive Engineer.

Sub:-I.B.Divn,Suryapet-ApplicationreceivedforissueofNoCfor
development- bf land / Layout proposals in Survey

no. 3Or, 309,3 1 0,3 1 8, 3 1 9, 32 0,32 1,322,323,324'325'326 and

32TtoarlextentofAc.33-15/zGtsatKudaKudaVillage,
Chivemla Mandal-No Objection Certi{icate(NOC) -Issued'

Ref:-1. Application of Sri' M' Narender Reddy and others' No'NIL'

Dated: 08-05-2019
2. DFjF,,IB Sub Divn Suryapet, Lr'No' D'E'E'/IB/Sub

Divn/SRPT/NOC I LS I 2OL8-19' DL 22'05-2019'

. *****

Sri.M.Narender Reddy, S/o.M Vidya Sagar Reddy, Age: 49 years,

Occupation:Business,Rlo'8-2-68a12,FlatNo'104'B-Block'RoadNo'12'
Banjara Hills, Hyderabad, Managing Partner' M/s Sri Sai Developers and

otherli vide letter 1st cited above, requested for issue of the No Objecdon

Certilica.te iiiOC) for obtaining apprcval cf +J:e la;'out proposals from the DTCP

in the lands to an extent of Ac' 33'15 % Gts' in Survey Nos' 302' 309' 310'

3 18, 3 19, g2o, 321, 322, 923, 324, 325, 326 arrd 327'

The Deputy Executive Engineer' I'B' Sub Division' Suryapet vide his

letter 2nd cited submitted the detailed report as follows'

ThelandinsaidsurveynumbersisadjacenttottretankRegulaKunta,
KudaKudaVillageofChivemlaMandat.TheFTLmapoftheRegutaKuntatank
waspreparedjointlybythelrrigation&RevenueDepartment.Theextentofthe

areaofthepattalarrdfallingundertheFTLofthetankisAc.!'-l2Guntasand
Ac.0-34GuntasunderBufferzoneofthetank,whereastheshikamlandofthe

Kunta is Ac.7- 16 Guntas.

As per G.O.Ms.No.168 Dated: O7'O4'20L2 para 3(a)(i)' No building /

developmentactivityshallbeallowedinthebedofwaterbodieslikeriveror
nala and in the Full Tank Level (i.TL) of any lake, pond, cheruvu or kunta /

shikam lands, and inaccordance with para 3(aX2Xii)(3) 9m from the FTL

Present:



boundary of Lakes / Tanks / Kuntas ol are-a less than 10Ha / shikam lands in

the Buffer Zone.

Thus, submitted for grant of conditionai NOC for tl'le extent of the larrd of

the applicaat(s) falling beyond the FTL and the Buffer zone of the tank'

Under the circumstances explained in t]le Iield report above' and upon

,inspection of the land(s) of the appricant(s) proposed for obtaining approval of

the layout from the DTCP, and under relevant provisions contained in G'O'Ms

No.168, MA&UD(M)Dept, Datedt}T 'O4'2OL2 (extract enclosed)' the No

ObJection Certlficate (NOC) is hereby granted for the layout /development of

the lands falting begond the FTL and the Bulfer Zote of the Water body/

tank, subject to the following terms and conditions'

1. The NOC is gralted on the request of the applicant(s) and they are

solely responsible for the contents made in the application'

2. The a"rr"top*"li""ii"ity should not interfere with the flora and fauna

and the functioning of the water bod-V' - . . -1 ---:.r^
3. The feeder "h;;;" 

oi the tank slould be kept intact with buffer

o. ffiJl*".r",ion, dumping of waste and other developmental activities

endangering "i*t"iItl "? 
the water body should be entertained within

submJegence (i'e', FTL & Buffer Zone)'

5. The lrrigatio" { CiO Department reseryes the rigtrt of cancellation of

the NOC *itn"it t"V 
"o'ti"" "'a assigning any reasons thereon' if at

any stage r^"-- 
-ii 

i". found that the-developmental activities of the

applicant(s) i"" ii-' "t"t'"'"ntion 
of tlle Acts' Government orders' Court

orders, NOi 
*;;aiti"" 

and- .proper functioning-rcf . 
the tank

enaangering-e"ti;;;ualsoifiii'sfoundthattheNoCisobtained
Uy fraria, mi"reprei"ntation or by mistake of fact'

6. The appilic;ti5i;;il i"'"ti"urv get field demarcation of the FTL &

Buffer zone of the land by the surveyor of the Revenue Deaprtment &

the Assistanl'E;;;;;; oitt'i" o"p*timent in accordance with rules in

vogue, prior io gl"ounaing the activities proposed'

T.Irrigationucn.-o.o"p*inentisnotresponsibleforanyincidentalor

"o.rs.que"uJ';[* 
or any loss- occirrred to arrybody or caused

otherwise d; ;;;;;"ing lrt of such Noc granted on any false

declaration,li"im ot deposition made by the applicant(s)

I'B' Division,SuryaPet'

To
Sri.M.Narender Reddy, S / o'M Vidya Sag3r. Reddy' R I o'8-2-684 I 2' Flat

i,..io+, e-8i""L, io.d t'If'rz, ea4iara uitts' Hyderabad' Managing

ij;t 
";, 

M/s Sri Sai Developers and others'
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OFFICE OF THEMUNICIPAL COUNCIL SURYAPET

DIST' SURYAPE,T.

From

Commissioner,

Suryapet MuniciPalitY'

Suryapet Dist.

To

M/s. Sri Sai DeveloPers,

M.Narender ReddY

Managing Partner.

Hyderabad'

Yours fai

Sir,

Lr.No.Gl/ 2527llaYout/20l9-21' Dated' l2-04-2021'

Sub:- Municipal Council Surypet - Town Planning Section- Layollts- Mis' SLi

Sai Developers it' M;;;;'g puiler Sti''M'ndadi Narender Reddv S/o'

Vidya Sagar ntaOy fi' ipproval of layout permission in Sy Nos'

302,30e'3r8,3re .32w2;",:'e;:;;;'1\;21'and' 3.77 to iu) exte,t or

Ac.30.29 ct'' situuiJJ'ut 
'ti'io (uau merged village suvapet

Municipalitv, s'"vup!? ni"'i"i' i"l"'gunu - iLP No' 72120211H -

APProvid - Communicated - Reg'

Ref:- 1 . Application of \4/s' Sri Sai Developers-' 
-Dt 

' 

^16'12-2019^'"" ;. ;;"R"c. No. 57 19/2019/H' dated 15 '06'2020 0f DTCP

, ilfl:f i.1l, 
". 

s7 | s t 20 t e t H' dated 22'03'2021 or Drc P' H vderabad

i.iXiJi'ti:""i;;'C:?s.:!i^v,,ntt2ots'datedl6'06'2020

I invite your attention to the reference cited abo-ve, wherein the layout proposals in Sy'

Nos. 302.30e,31 8,31s,320,r2;3;;';;;;;;';;; md 327 
"'si*'i'a 

at Kuda-Kuda . 
merged

v i il a ge Suyapet ru *i"i pur i tv] iifi ;;;i; ;;;;i, :l *;i ffi Xiii,:S :"ilX Xf ':::i.;;;; uri rr.p is approved' A ':opv 
of the "i':'.'.1-'''i'i.';:;; ic'|r nlxv stare awav

[li:H1.',1",'-f,,H;]:l;J:#i"ili'f,:"'".;:il-;5'"'"'";'lt't' 
the denrarcate'lr pran as

per n)easurement' on *'o*'o u'#'"q'i'"a '"^u"rnint::rtlt;tm;;;fr:rt:?liJ&tX9111;

[i*mm *f:,i"il:'#llij',ln Iff '3:JI: 
Jiil:' #"ffi i# " t' zo's ; oo/' io I oc a

authorities after submission ;i;;; ;;;'' and also v"' "tt 
p^ia the Rs 6'10'000r- paid a*d

U"i** f.. PeY the Rs'2035300/-

The roads und open spaces shall be h:rndett'over to the Commissioner' Suryapet

Municipalitv through nt*rltillitr"ri'utJ"t rtt" tr t"ti ro'z' of the r-rpen spacc (Ac'2'917

i."i'i'I"Jir," d arit (29'44'h) Ac'8'5e cents'

rhe appricant .shau 
register 

-t19- 
nronos!! l;]1il,n"li,|.,o,#H:ffi ;:T1':115

t n"guruiiuu llri ot'"topn'"nt ) rules 2017' as al)plrcatro

MA dt. 3107.2017

In case of no reply is received from you within a period of one monlh a TLP No

\2l2o2llHstancls caucel' ot'al"' Jlufi upply a iresh as per rules in vogue'

Co

ff :!T;",",;*"r.'t""yl11l11i.1i;T.ioiii,il1ltrTrr#rffi**ffi """'
;ii: [;Ji"o;;v'-Di""o' of rown & co*ntry Pla,ni,g' I

P""tu)5P3(
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File N<r.DTCP' HTI(OTHZ 4O2O"HYD S'Ic'DTCP

PHONE:

FAx

*5't'o't 
:

GOVERNMENT OF TELANGANA

040-23314622
: 04023313176
dtco@telanoana.oov'in

From
The Director of Town and Country

Planning,
bor"inii"nt of Telangana, 4h&

To
The Commissioner'
SuryaPet MuniciPalitY'
SuryaPet District

5hFloors,
640 A.C.Guards'
Hyderabad 500 004.

Sir

Sub:- Layout - Suryapet Municipality- !"yo[in Sv'No' 302' 309' 318' 319'

320, 32!,nil iii"i{i' izi i,. 32; i; an extent or Ac' 30'2e

gts at Kuda r,ilJ v,ir"e"'srwup"t Municipality suryapet District"

appliedo,il/"'i.i."-s.i-o"uetopJs-_ifsM,anagingpartnerSri
Mandadi ruur"li"'"ilud;y ;/" Vliva sagar nLoav - rechnical

Layout Pattern -Approved - Regarding'

Ref:
i. Lr.Roc.No. G1 t2527 i20i9
SuryaPet MuniciPalitY'

2. Lr. l{o.'Roc. No: 513/12020lHRClH2 OT O5.O2.2O21of RDDTP

Hyderabad'

3.G.O.Ms.No. 258 MA dt25-10-2019'

4.This office Lr.No.24587 4DO20IH' alll7''l 1 -2020'

S.MA&UD Memo No' 10788/Plg'lll/2019 dtl'1-12-201s

.\&'
Y*,*o* proposal in sv' Ir o' 3 

9?' ^109; ^3 
1 3' i"'"';r' iS,6 f ir;i31, t?li;

4, 325 & 327 to an^eit"nt-.ol,1i-,^"t0''?",'",,"n bv M/s. Sri. SaiuJ,,k"'r'"lt..i.1l,r"'fr ,r'"#i',,ht-*i+::.jr:i#:LlLyJi'oi.''r;'#
B:y"l,3,::,J'i#[y"i,n-L'iT'H'*"ruill'il"y-':lt"'"0"*l'-Y%r'.'*:Deve!,:p-ei-S its Managtng partlrel J, '!''!q''riev' 'i"ii" o.o. Ms. No. 62 dated
iigi;:h"ooy have 

-.beLn 
"1"ii":^j11,:Tn a rechnicat Layout pattern inSagar Reddy have .been examrtreu wrr'rr rverv$ 

ilcf,nicat Layout Pattern in
ii'.'or.rs)o i;'aeiaii ano approved ?nd "gTTlll:"1"'

n.. a o 
^,r "n2,i 

nf eommiSSiOnef,UL, rv.--_

iH i.i;:;, izoiiiawith the rollowins provisions:

1. Layout area : Ac'30'425 €ents

i. ni6".tru"t"a : 
^Ac' 

0'68 cents

3. FTL area : Ac' 0'32 Cents

i. b*nttt ranu : Ac' 0'25 Cents

5. Net LaYout area : Ac' !9,'!] lents
6. Open Space (10%) : Ac' !'!!Z^Cents
;: R;;dt )tea (is'a/i o/o) : Ac' 8'5e ccnts'

i. No. ot Ptota : 318

\,



Signatu

ljileNo.i)'.CP'HT'IiO1'tit71aO2O'HYDSecilTCP

The Technical Layout Pattern shall be released to the applicants subject to

the conditions taic.i clowi, ln tlre Anne;:t'ii'r - 1 (Copy eirclo'sed) and the applicant shalil

avenueofplantaticitoftree:'sperWaterLanrJTrees/rct'2002'

Tiiis layout is tegally valid only. C':1 i'1... release/ app,ioval b:, concerned

Municipality and on futfillmrrnt of all layout co:lcitions' Any transaction prior to thb

above is illegal.

Further, tlre inte:'nal roads shall be formed within a period of two months and

the roads and open spaces shall be handed over to the comnrissioner suryapet '

Municipality through Registered Gift deed at free of cost failirrg which the Municipal

commissioner shalr tak: n:cessary action to cancer the la1'out duly publishing in

neuJ3 papers.

youi.s iai:l l: ; l.;iiy,

Director of Town and
Country Planning

Encl: Two coPies of the Technical

LaYout Pattern trto. 72 l2021lH

Copv to:

1. The Regional Deputy Director of Town Planning, Hyderabad along with a copy of
-- 

Technicil Layout PatternNo J2120211H'

2.TheSub.Registrirr,suryapeiDistrictfci.infc:,.itation.

tid
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FiIE NO.DTGP.H:ll IOTHN NO2O.HYD SEC.DTCP

of the streets should be splayed off as

The lavout owner/developer of the site shall ulrdertake the following works under

tne suiervisfon of Municipality'

il Levelling with suitable gradient -"ld f*Yti:l. of all roads with sub'

' ;;;;;:.,'b'ton"':;"";iril;;""mf,ltl";:av' side drains as per

layout rules of G'O' I

Construction of drains and channelization of ,Nalas 
for allowing storm

water run-ot. tnese i-av-tJ J*n"rir"d in such a way as to conserve or

harvest the watet in n"l'"ti *"t"i uoay or public open space' etc'

D Undertake greenery in the lavout.inqll{19-^1:"n'" plantation in public

" ;;;;;cei ana c6nsiruii rain water harvesting pits etc'

iv) Fencing of oPen sPaces'

9 Street lighting and Eiectricity facilities'

vr) Provision of sewerage <lisposal system and protected rrater supply

sYStem.

.&

The corners of the sites at the

shown in the approved Plan I

No site sha[ be sord, reased or otherwise disposed off and no building shafl in any

lH" ;G;;ilr"tticonditions (1) and (2) are compiled with'

That the layout now issued does not exempt the lands under reference from the

pr*i"* 
"iif," 

Telangana Agricultural Land Ceiling AcL 1973'

Necessary clearance from the Agriculture .Land 
Ceiling Authorities should be

lrit".i"Ji'i"rdi" iurtins the pr,ri'r ti'i"Jidiitial uge and also disposins the plots'

The Roads, Open space approved for public purpose,in the area coveieC by the

tayout shall b-e handed over tliiJirauniJii"iititi"tntough a registered Gift Deed'

Every building stlQ shown in the sanctioned plan T\P' No' 72l2o21lHshall be

utilized for the constructro" 
'"i' 

""v 
n"ii'llntid awettino house and no shop'

oodown / industry' o, 
"ny 

otti"'i'iiilin! wnictr.is not oldinarily connected with

iwellinq shall be constructed' i'n th; Site i"'(t b'ilding shall be converted to any use

iin"iirLn to *nich it ilas been permitted for'

The individual building permission shall be considered for apprcval as per Building

rutes issued viae G.o.Ms'tii'roa- Milf dioT'04'2012 and the amended rules

iti-r"ilv tn" Government from time to time'

The boundaries and dimensions of s:ies shall not be alt'''Icd except with the prior

#;;;i ;il;-D;i!.t"i 
"i 

r"*t'..'a-Dc'..i'rtry ptannins' Hvderabad'

ln this layout infrastructure provided like water supply' sewerage and drainage

disposal systems, ,t,"et rig;ti;g'iain *"t"t narvesting structure and other civic

amenities, the tocal ooo17 .n.ii"unlrt" io, prop", anJ effective maintenance of

the said services 
"nO 

i'pltt 
"nV 

further conditions for their usage and

maintenance.

The Local authority shall ensure that the roads and open spaces which are

provided with necessary dil;; ;; greenery shall be maintained bv the

Local authority and they ti"'io-"t''0" in"'o"th"tl at any point of time in

future.

\

1.



Signatur

. |,1

File No.I.''i'CP'HT'l lOTHtl t2OzO'llYD $urr: :ITCP

12 This permissicn does not bar any public agency including Executive

euitrority to acquire:the lands for any public purpose as per law'

lf any dispute litigation arises in future, regarding the ownership of the land'

,t" LornUr.V 
"ti., 

tf," applicant shatl be responsible.for the settlement of

ii" "rr". 
Eiecutive authority or its employees shcll not be party to any

such dispute litigation.

TheExecui.iveAuthorityreservetherighttocancelti'epi:rmissionifitfalls
that permission obtained by framed misrepresentaiiu'n or by mistake of

facts.
ihe applicant is solely responsible for ownership land-disputes/ boundary

dispute/discrepancy/encroachments/litigationsariseinfutureandexocutive
autnority shall not iesponsible at any cost'

The appticant shall comply the terms and conditiond and to adhere as

imposed in the Final Layout proceedings of this office and tayout rules and

regulations.

lT,Shopsbusinesspremisesandindustrialunits'shall.notbeconstructedand
whereintheareaco.loreclbothapprovedlayotltexceptintheplace
specifically reter"i i'-r;ucii pi'opcsal:' !n approve'd la:/out plan'

lsTheownersshallgiveawrittenagreementtoabidetheaboveconditions
and the sale or lease of sites shall be alsc subiect to compliance with the

.,n","conditions.Theownershallbeboundtomentioninthesaleorlease

deedbuttheabsenceofanysuchmentionedshallnotstandinthewayof
theMunicipalAuthority/endo;:ingthefulfillmentoftheaboveconditionsor
carryoutanyworkitselfandrecoveringtheexpensesincurredfromthe
owners, purchase, :easer, re occupier in defaults as the Municipal Authority

paY edit.

19. The approval of the layout does not bar any acquisition for the public

purpose either by the Govemment or any public agency'

n ihe other generai ccnditions or any other condition as laid by the Authority

are aPPlicable.

Zl, lf there is any court case is pending against law, the propcsal is subject to

outcomeofanycourtordersandtheapplicantshallberesponsiblefor
settlement of the same'

2. All internal roads of the layout should be kept open to provide access for

neighbouring lands.

A TnJ applicait shall register the proposed-project under Telangana Real.Estate-

iR;d[d;; ;.d oer"ffi"111'tds zott , ai applicable with the provisions of 
'

1A

Director of Town and
Country Planning

I

i'U. 
202 MA dt3'1.07.2017



Date:23/LL{ZOZL

To

The District Collector and Joint Committee Members,

Suryapet.

Respected Sir

It is shocking that you have submitted completely incorrect factual report after two site inspections.

You might be mislead by the officials that the lrrigation Department has registered two FlRs on
damage caused to the (arnalakunta Lake.

There has been damage caused to paddy crops due to breaking of bund and releasing ofwater.

Aftet I have filed case before NGt repairs done to the water body to mislead the committee that
nothing happened to lake.

I am attaching the Photographs along with FlRs for your consideration.

That the NGT has reposed great confidence on the Joint Committee consisung of Representatives of
MoEF and sElM. lt would not be proper to mislead the NGT as the facts are clear at ground and
from the records of lrrigation Department and police FlRs.

Hence, I request you to submit the factual situation regarding the damage, encroachments caused to
Karnala Kunta Lake and see that the lake may develop as Mini rankbund with a park, waking way etc
to cater the future needs of fastly growing Suryapet.

I hope and trust that the Committee will at least now provide factual and correct ground report to
avoid controveBies and protect the water body and environment.

Yours faithfully

),}1,'\,n
Kuntla Dharmarjun Reddy

Petitioner Original
application member 202 of
2021 honourable National

Green tribunal Chennai (SZ)



PHONE

FAX

E.MAIL

: u0-233t4622

: 040-23313176

: dtcp@clanSara.gov.in

GOVERNMENT OF TELANGANA

O/o The Director of Town &
Country Planning, 4th & 5th Floor,
640, A.C. Guards,
HYDERABAD - 5()O OO4.

Memo.No.5705/2021lP. Dated: 25-l l-2021.
Sub:- O/o. DT&CP., T.S., Hyd. - TSPCB- Legal-Hon,ble NGT, Chennai - Original

Application No. 202 of 2021 filed by Kuntla Dharmarjun Reddy, R/o Suryapet

District Vs District Collector, Suryapet & others- Order dated 26.10.201-

Communicated for Compliance - Regarding.

Ref:- l. Email dt:8.1 1.2021.
2.TSPCB, Hyderabad Lr.No. 2 1,4',trGT-Chennai/TSPCB I Legal I 2021 -32

dt:06.11.2021.
3. Lr.No.DEE/4/Chivemla dt:23.1*12021, Dy.EE Irrigation Chivemla Division.

Immediate attention of District Town & Country Planning Officer, Suryapet District

is invited to the subject and references cited (copy enclosed). The Hon'ble NGT in its order

dt:26.10.2021 stated that Hon'ble Tribunal impleaded the DT&CP and Telangana Lake

Protection Committee in this case. The Hon'ble NGT directed the Joint Committee to re-visit

and to conduct fresh inspection by giving notice to Counsel appearing for the applicant and also

to the respondents, so that they can be present at the time of inspection and point out the things

to be noted by Committee and for consideration of the Committee. The Hon'ble NGT also

directed to submit further report on or before 30.11.2021 by e-filing.

The Hon'ble NGT also directed to file their independent statements regarding the

allegations made in the application before the next hearing date i.e., 30.11.2021.

Hence you are required to attend said Joint Committee meeting conveyed on

26.11 .2021 @ I 1.00 am, under the chairmanship of District Collector Suryapet District,

without fail.

Any slackness in this aspect the matter will be viewed seriously'

Sd/- K. Vidyadhar
Director of Town and

Country Planning

Tv
y'h" Ditt i"t Town & Country Planning Officer

Suryapet District.

Copy to District Collector Suryapet District, for favour of-infoyution:
Copy to Oy.ff Irrigation Sub-division No. 04, Chivemta Division for favour of information'

l/t.c.f .b.oll

qf. tl, r-lrJoin
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